| TEM NO 34 REG STRAR COURT. 2 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS
Petition(s) for Special Leave to Appeal (Civil) No(s).8425/2010
HAZI SHAFAAT HUSAI N Petitioner(s)
VERSUS

SANJEEDA PARVEEN & ORS. Respondent ( s)
(Wth prayer for interimrelief and office report )
Date: 03/03/2011 This Petition was called on for hearing today.
For Petitioner(s) M. S. Wasim A Qadri, Adv.

M. Lakshm Raman Singh, Adv.
For Respondent (s)
Vi vek QGupt a, Adv.
S. K. Verma , Adv

Gunnam Venkat eswara Rao , Adv
Manoj Kr. Dwi vedi, Adv.
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UPON hearing counsel the Court nmade the foll ow ng

ORDER
Service of notice is conplete. Respondent No. 1 has
been served. Vakal at nama not fil ed. No representation
al so. Respondent No. 1 and 8 have filed counter affidavit.
The remai ni ng respondents have not filed counter affidavit
inspite of |last opportunity granted. No further steps
Hence, place the matter before the Hon bl e Court, as per

Rul e.

(SUNI L THOMAS)
S Regi strar



